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COUNCIL OF STATE.
Wedneiday, the 12th March, 1924.

The Council met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair.

QUESTIONS AND ANSWEKS.

M inimum  P ay o r  a C onfirmed  A ssist a n t  S uperintendent  of P o lic e .

186. T he H onourable S ardar  JOGENDEA SINGH: Will the Govc-rr- 
ment be pleased to state the minimum pay of a confirmed Assistant 
Superintendent of Police as distin^ished from a probaidoner?

T he  H onourable M r . J. CEERAK: An Assistant Superintendent of 
Police on' probation is placed at the bottom of the inferior time- 
scale, and draws the first increment as a matter of course at 
the end of the first year, but is not allowed to draw the second increment 
until he has passed the departmental examinations and is confirmed.

P ay of P r o vin cial  S ervice  O fficers  appoin ted  as  A ssis t a n t  Su per ­
in tendent  OF P o lic e .

186. T h e  H onourable S ardar JOGENDRA SINGH: Is it a fac<: that 
provincial service officers, ŵ ho are appointed to the rank of an Assistant 
Superintendent of Police, are not on probation and cannot be put on th e  
pay of a probationary Assistant Superintendent of Police?

T he H onourable M r . J. CRERAR: The normal rule is that promotion 
is to the rank of Superintendent and a provincial police service officer 
is appointed to the rank of Assistant Superintendent of Police only in 
very exceptional circumstances. When so appointed he is not on probation. 
The initial pay of a provincial police service officer promoted to the ranK 
of Assistant Superintendent of Police is fixed on the inferior time-scaJe 
of pay for the Indian (Imperial) Police Service at the sta^e next above 
his existing pay in the provincial police service. As soon as he holds 
a superior post, he rises to the corresponding sta^e of the superior scale.

G rading  of P rovincial  Service  O fficers  appointed  as S uperintendents
OF P olice .

187. T he H onourable S ardar  JOGENDRA SINGH: Is it a fact that 
according to the rules an officer of the provincial service, who has been 
appointed to the rank of a Superintendent of Police, takes his place 
immediately below the last confirmed officer in that rank? If so, does 
the provincial service officer appointed to the rank of an Assistant 
Superintendent of Police also take his place immediately below the last 
confirmed Assistant Superintendent of Police but above the probationers? 
If not, what are the rules for placing such officers in the list of Assistant 
Superintendents of Police?
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The H onourablb Mr. J. GHERAB: The reply to the Honourable 
Member's first question is in the affirmative. As stated in the reply 
whioh I have just given to another question put by the Honourable 
Member to-day, promotion of provincial police service officers to the rank 
of Assistant Superintendent is made only in very special cases. Hie 
grading of such officers has been left to Local Governments.

5S0 oouNCiL OF 8TATB, [12th  MAitOU 1924.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.
The s e c r e t a r y  of thb COUNCIL: Sir, a message has been 

received.
T hb H onourablb tub PRESIDENT; Let it be read.
T he SECRETARY of thb COUNCIL: “ Sir. I am directed to inform 

you that the Legislative Assembly have, at their meeting ^of the 6th 
March, 1924, negatived the motion that the BiU'to consolidate the law 
relating to Tolls on Public Roads and Bridges, as passed by the Coimcil 
of State, be taken into consideration."

. INDIAN TOLLS BILL.
T hb H onourable S aiyid RAZA ALI:(United Provinces East: Iiluham- 

madan): Sir, a message has been received which informs us that the 
consolidation measure relating to tolls on bridged and roads which we 
pa^ed on the 21st February, was thrown out by the other House on the 
8th of March. Bir, I do not want the Council, let me make it quite 
clear, to take an unnecessarily alarmist view of the attitude t^ en  up by 
the other House.

T he H onourable the PRESIDENT: I thought the Honourable 
Member was raising some point of order. H e ciuinot argue on the merits 
of the Bill.

T he H onourable S aiyid RAZA A LI: In order to put the point of 
order, Sir, I  think it will be necessary to make a few remarks, two or three 
remarks.

T he H onourable the PRESIDENT: If his remarks do not reflect on 
the decision of the other House, I have no objection. He must not argue 
the merits of the Bill. What he can do is to explain what has happened 
and, if he has a remedy, he might put it before the Council.

T he H onourable Saiyid RAZA A LI: My idea was to proceed exactly 
on the lines which have been suggested by the Chair. Now, when a 
Bill passed by the originating Chamber is sent to the other Chamber and 
is thrown out by the other Chamber, then, according to the nile^ and 
regulations regulating the conduct of business in this Council, there is 
a certain remedy open to the originating Chamber. One of the remedies 
which will suggest itself very readily is to drop the question altogether 
and take no notice of it. That ia one remedy. The other remedy Is to 
give ttie originating Chamber a scheme on that subject,, to approach the



Oovemor General and to request the Governor General to have a joint 
sitting of the two Houses at which the Bill can be taken into consideration. 
Sir, it is for this Hoftse to consider whether the importance of the 
question will warrant our taking the second action, namely, approaching 
the Governor General to have, by notification, a joint sitting. This is, 
Sir, a question in which the official benches, • I am* sure, will be more 
interested than the non*official Members, inasmuch as the measure emnnated 
from the Honourable the Leader of the House and that ŵ as exactly the 
reason why I referred to him in connection with this matter yesterday. 
Honourable Members will remember that there was a certain Bill, known 
as the Hindu Priests Emoluments Bill, that was passed last year by 
the other Chamber. When it came up here, it was thrown out and no 
further action was taken by the originating Chamber, namely, the other 
House. I believe that, whatever may have been the reason. Honourable 
Members will remember that that was a private measure, whereas the 
Bill that has been thrown out now emanated from the Honourable the 
Leader of the House. Therefore, Sir, I just want to know what the 
official attitude is in the first instance, and, secondly, whether this House 
feels that this is a question of importance' enough to justify our approach­
ing the Governor General under section 63, sub-seotion (3), of the Govern­
ment of India Act.

TnE H onourable Dr. Sir DEVA PRASAD SARVADHIKARY 
(West Bengal: Non-Muhammadan): Sir, before the Honourable the 
Leader of the House speaks, I just want to draw his attention to one matter, 
so that he may rei>ly to all the points.

The H onourable the PRESIDENT: If the Honourable Leader of the 
Hotiso gives way.

T he H onourable D u. M ian S ir MUHAMMAD SHAPI (Law Member): 
Yes, Sir.

The H onourable Dr. Sir DEVA PRASAD SARVADHIKARY: The 
matter which arose in the other House was not so much a matter of 
procedure or form as one of substance. One of the ideas of a Member 
in the other House was to move an amendment, which would not be a 
consolidating amendment,' but an amending amendment, if one may so call 
it, and that, as has been ruled in this House, was not allowed in connection 
with the consolidating Bill. The amendment proposed on the substance 
of the Bill WHS therefore not allowed. Thereupon the event that has 
been referred to happened- If there is any substance in that amendment, 
1 would ask the Honourable the Leader of the House to consider it in 
making his statement, and in suggesting any procedure that he would like to 
indicate to this House and giving î  a lead, whether he will take that 
into consideration. Would he consider whether, instead of taking the 
course indicated by the Honourrtble Saiyid Raza Ali, an amending and 
consolidating Bill would not be the more desirable course to adopt.

The H o n o u r a b l e  Dr. M ian S ir MUHAMMAD SH A FI: Sir, I unĉ er- 
stand that the other House refused to take the Bill into cons'deration 
on a ground extraneous to the nature of the Bill, as has been pointed out 
by my Honourable friend Sir Deva Prasad SarvadhHtary. As to ^he dê  
sirability of first taking the necessary step to introduce the amendment

• • - A a
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[Dr. Mian Sir Muhammad Shafi,] 
whioh the other House insisted on, this is a matter with which I shall deal 
later. Coming to the point raised by my Honourable friend Saiyid Baza 
All, I  have given my careful and anxious consideration to the question 
and have myself arrived at the conclusion that the oourse proposed by my 
Honourable friend is not admissible under the Act and the Rules framed 
thereunder. If my Honourable friend will turn to section 67(3), whioh 
is the section providing for a joint sitting of the two Houses, he will find 
this is how the secrtion runs:

** I f  any B ill which has been Mssed by one Chamber is not within six months 
after the passage of the B ill by that Chamber passed by the other Chamber either 
without amendments or with such amendments as may be agreed to by the two 
Chambers, the Governor Oeneral mav in his discretion refer the matter for decision 
to a jo int sitting of both Chambers.**

A careful oon6iderati<m of the language adopted by Parliament in this 
8ob>aeotion seems to me to postulate t^e existence of a live Bill at the 
time when the procedure under this section is sought to be resorted to. 
The result of the refusal by the other House to take this Bill into oonM* 
deration is that the 3iU is now dead« it is no longer on the legislative anvil, 
and therefore it seems to me that a resort to this special procedure laid 
down in section €7, sub-section (3), is not admissible. That position, 
I think, is rendered still clearer by a consideration of the Legislative 
Buies, framed under the Act, providing for the convening of a joint 
session. If Honourable Members will turn to Buie 80, it runs as follows:

** I f  the motion that the B ill be taken into consideration is carried, the B ill shalf 
be taken into consideration,"

and so on. That is not what took place in the other House. Then Buie 
31 goes on to say:

** I f  After taking it into consideration the B ill is passed without amendment and 
the originating Chamber is the Legislative Assembly a message shall l>e sent to the 
Legulatiye Assembly intimating t lu t the Council of State have agreed to the B i l l 
without any amendments. I f  the originating Chamber is the Council of State the 
B ill with a message to the effect that the Legislative Assembly have agreed to the 
B ill without any amendments shall be sent to the Council of State.**

That is obviously not the case here. Then Rule 32 goes on to provide:
** I f  the B ill is passed with amendments, the B ill shall be returned with a 

message asking the concurrence of the originating Chamber to the amendments.*’

And imder Buie 33:
“  When a B ill which has been amended in the other Chamber is returned to the 

originating Chamber, copies of the B ill shall be laid on the table at the next following 
meeting of that ChamW.**

Under Buie 84:
“  A fter an amended B ill has been laid on the table, any member acting on behalf of 

. Oovemment in the case of a Government B ill or, in any other case, any member 
after giving three days' notice, or with the consent of the President without notice^ 
may move that the amendments be taken into consideration.*'

The House will notice that the procedure laid down here contemplates 
the return of a Bill passed by the originating Chamber with amendments 
introduced into it by the other Chamber and then being taken into con­
sideration by the originating Chamber. ,
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INDUN TOLLS. «1LL.

B uie 85 then goes o n :
I f  a motion that the amendmentB be taken into consideration is carried, the 

President shall put the amendments to the Chamber in such a manner as he thinks 
most convenient for their consideration/*

I peed not repeat sub-rule (2).
Then Buie 86 says;
“ I f  the Chamber agrees to the amendments made by the other Chamber, a meuage 

intimating its agreement shall be sent to that Chamber.’’

Sub-rule (2) runs as follows:
" I f  the Chamber disagrees with the amendments made by the other Chamber or 

any of them, the B ill with a message intimating its disagreement shall be sent to that 
C/hamber.”

And under sub-rule (8):
** I f  the Chamber agrees to the amendwnts or any of them with further amend­

ments or proposes further amendments in place of the amendments made by the other 
Chamber, the B ill, as farther amended with a message to that effect, shall be sent to 
the other Chamber.”

And now comes the provision with which we are really concerned.
** The other Chamber may either anee to the B ill as originally passed in the 

^originating Chamber or as further amended by that Chamber, as the case may be, or 
may return the B ill with a message that it  insists on an amendment or amendm^ta 
to which the originating Chamber heiB disagreed.’*

Thus, the House will see that a deadlock is created, that is to say, 
iboth the Houses have not agreed with regard to tiie amendments made
Jt>y one of them. In onier that this deadlock may be removed and a
solution of the situation which has thus arisen may be found, the next 
:sub-rule provides:

I f  a B ill is returned with a message intimatii^ that the other Chamber insists 
4)n amendments to which the originating Chamber is unable to agree, that Chamber 
may either—

(i) report the fact of the disagreement to the Governor Gveneral in Council, or

(ii) allow the B ill to lapse.”

And when a report is, in these circumstances, submitted to the Governor 
General in Council then under Eule 37 a joint sitting of both Chambers 
shall be convened by the Governor General by notification in the Gazette.

This review of the rules makes it clear that the holding of a joî t̂ session 
is provided for by the llules only in those cases where an originating Chamber 
has passed a J3ill which has gone to the other House and the other House 
has introduced amendments which have been referred back to the ori­
ginating Chamber and in this return of the BUI to the one or the other 
House a difference of opinion has arisen between the two Houses with 
regard to the amendments introduced which are not acceptable to the 
other House. When this deadlock arises provision is made under the 
Rules for a report to tlie Governor General in Council with a view to the 
holding of A joint session. The Rules do not provide for p y  other 
contingency or any other ^ircumstnnce under which a joint session of the 
two Houses can be held.

It seems to me, Sir, that these Rules, carry out the intention of 
Parliament. PSrliament intended tjie^ holding of a joint session when



[Dr. Mian Sir Muhammad Shaft.]
there is a live Bill in existence with reference to any of the proviR ona 
of which there is an irreconcilable disagreement between the two HouseB. 
In these circumstances the case is reported to the Governor General in 
Council, who has the discretion to direct the holding of a joint session in 
order that a solution of the difficulty that has arisen may be arrived at; The 
words ' in his discretion ' are also of importance in cannection with the 
other question which has been raised by my Honourable friend SayiJ 
Kaza Ali as well as by the Honourable Sir Deva Prasad Sarvadhikary. 
It bc-ems to me that the situation which has arisen is one which is capable 
of being solved in other ways and, as the Bill in Jtself was not a Bill of 
very vital and primary importance, it is doubtful, even if it were admissible 
under the law, whether the Governor General would bo prepared to have 
resort to the extraordinary procedure of holding a joint session of the tw'o 
Houses with reference to a Bill like this. But bo that as it may, it seems 
to me after a very anxious and can^ful consideration of the provisions of 
the Act, as well as of the Rules framed thereunder, that the holding of a 
joint session of the two Houses, when there is no Bill on the legislative 
anvil and when the Bill is already dead, is nat permissible.

T h e  H onourable  th b  PKESIDENT: I think it is a very good thing 
that the Hciiourable Saiyid Baza Ali has raised this point. It is, of 
course, a matter of procedure and requires the consideration of the Chair. 
1 should like therefore, without going into details as my Honourable friend 
the Law Member has done, to express my own opinion on it. 1 agree 
entirely with the reading of the law which the Honourable Sir Muhammad 
Shafi has given us. Ue has already supported his case by the actual 
wording of the section in the Act itself and also by the procedure laid 
down in the Buies. I think, however, that further support for the same 
view can be found in the underlying principle of the Act which, to my 
mind, is even more important than the wording provided in the Buies or 
in the Act itself. The constitution, as we have it, contemplates two 
Chambers and as regards legislation teth of them undoubtedly have equal 
powers. Now, if the power of holding a joint session is tfj be used for 
the purpose of revising the decision of a House which has already expressed 
its definite opinion"that the Bill should be thrown out, that equal legisla> 
tive power w ^  disappear. You would then be in this position. You will 
be able to have a joint session and possibly, owing to the fact that the 
number of Members of one House is larger than the number of Members 
in the other House, the veto of one Chamber may be reversed thus directly 
affecting the legislative power which at present is equally vested in both 
the Chambers. That is a matter of great constitutional importance. In 
this case,—putting a&ide for the moment our own technical terms,—^what 
has happened is that a Bill was sent down to another place and the second 
reading of the Bill has been refused. That is always regarded in Parliament 
f*nd elsewhere as killing a Bill. The other Chamber took quite a definite 
line and the Bill therefore is dead. There is no Bill. It is open to 
Members, subject to the Bule», to bring in another Bill. But the Bill 
we dealt vnth is gone. It is obvious that, when one Chamber has taken 
lhat line, there can be no other way of solvmg the matter except by 
bringing in another Bill. As far as our constitiffion is concerned, in ordw 
that A Bill may becorr^e law, it must be parsed bv both the Chambers. 
I f  it fails to pass one Chamber it does not become law. The jomt session 
arrangement is for another contin^ncy, namely, where either Chamber
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bas not inauifested its definite intention of disagreeing with the other 
in toio. Where one thumber definitely gives a decision which kills a 
Bill, it is useless having a joint session. A joint session is provided for a 
ca^e where difierences have arisen which may be adjusted and there is a 
possibility ol coining to terms and passing the Bill, a portion of which
i& approved by botli Houses. Where the principle of a Bill is so repugnant 
to eiiher Chamber that it throws it out, tliere can be no place for a joint 
session. On general as w'ell as on legal grounds, I am therefore in entire 
agreement with the Honourable the Law Member.

INDIAN TOLLS BILL. 53^

KE80LU TI0K HE ESTABLISHMENT OF PIONEER SUGAR 
FACTOKIES AND THE PliOMOTION OF SUGAR-CANE CULTI­
VATION—conW.

T he H onouuable th e  PRESIDENT: The Council will now resume the 
fvdjourned discussion on the Resolution^ already moved by the Honour- 
ablo Sardar Jogendra Singh.

T he  H onourable  S ir  NARA8IMHA 8ARMA (Education, Health and 
Lands Member): Sir, when the House last adjourned on Monday I was 
inviting its attention to the fact that on the agricultural side the Govern­
ment of India are very hopeful about bringing the sugar problem to a 
successful termination. I said that the types of cane which are being 
produced in Coimbatore and experimented with in Upper India have shown 
decidedly a larger yield per acre, and have also demonstrated the possibility 
of the manufacturers extending their period of operations, thereby enabling 
them to reduce the cost of manufacture. The whole question was elabo- 
lately dealt with in the Scientific Report for 1922-23 and referred to in a 
later report also. I would just invite the attention of the House to one 
or two passages to show that we may be very hopeful about the realization 
of the expectations of the Sugar Committee by further researches on the 
agricultural or botanical side. The Government, I may inform the House, 
acquired more than a hundred acres adjoining the present Agricultural 
Research Institute and have placed that area at the disposal of the Sugar 
Bureau, and, in conjunction with the manufacturers of Bihar, experiments 
have b^n carried out which show that the yield was nearly double and 
the maturing and manufacturing season has been extended. Three types 
of cane, Coimbatore 214, 210 and 213, were experimented with. With 214 
the factory could start m November and the yield was about 600 maunds, 
or double the local cane production. It has also been proved that the yield 
t?iY89 16 per cent, more sugar weight for weight. Then another mill test 
with No. 210 demonstrated equally satisfactory results. The average yield 
of thW cane amounted to 800 maunds of stripped cane per acre, while in 
f he beat land it was as high as 1,600 maunds. No. 218 gave equally useful 
results. The net result has been summed up in these words:

“ I f  we take into account the average yield of the local varieties, wh^ch does not 
excemi 300 maunds of stripped cane per acre, while each of these Coimbatore canes 
yields over double the amount . . . *’ ______

* *• This Council recommends to the Governor General in Council that a definite
proportiop of the dnty collected on sujrar may be devoted to the establishment of 
pioneer sugar factories and to the prommticfi of sugar-cane cultivation.**



[Sir Narasimha Sarnia.]
— 1 underestixnated it whea 1 said it was only 50 per cent. :

. . . it is obvious that the adoption of these canes the growers in Bihar 
-will o(Hisiderabiy add to the profits oi cane cultivation w)iile the sugar industry 
will get «n  increased supply of cane for the factories which are usually below their 
raw material capacity and also enable them to prolong tbeir working season, reducing 
Ihe cost of production per maund of sugar by cutting down silent charges.*’

And these canes I may also inform the House have been supplied to the 
Cossipore Factory, the Agricultural Chemist, Dacca, the Agricultural 
Officer, Peshawar, to the West Indies and to Mauritius for trial. So that 
there has not been an unsatisfactory- rate o l  progress on the agricuiturHl 
wde. The Government regre^ that more money could not be spent in 
experimenting with thick canes which are the principal type in Southern 
India ^nd in Bombay. They hop^ to be able, however, as soon as financial 
conditions i>eg[nit, to add to the Coimbaiore area enabling the research 
ofiieer to experiment with thick canes in order to provide a type of cane 
which will at the same time be a pest resistant also. So much. Sir, for 
the agricultural side. The work has to be done largely by the Central 
'Besearch Institute in the beginnin^r, but the detailed work am  the further 
experimental work have to be continued in the provinces, and the reports 
from various provihces show that the Governments are keenly alive to this 
^pect of the problem . .

T he  H onourablb  I m l a  SUKHBIB SINHA (United Provinces Northern: 
}^on-Muhammadan): May I ask the Honourable Member to explain a little 
4:bout the Sugar Bureau to whiqh he has referred. What is the Bureau, 
M̂ ho are the members and what are the duties of the Sugar Bureau?

T h e  H onourable  Sik NABASIMHA SABMA: Sir, at present it is 
almost wholly, if not wholly, official, and it was with very great difficulty 
that we have resisted attempts to abolish it. Part of its usefulness is 
derived from the circumstance that, thanks to the appreciation of the 
Bihar manufacturing industry, the Government have been able to push 
torward with their schemes for experiments in Pusa. I cannot say more 
with regard to the Sugar Bureau but that ^ith better times ahead we hope 
to be able to place it on a more satisfactory footing. Then, Sir, there is 
also the possibility of, I will not say a very large but a large extension of 
area when the Sai^a canal project comes to fruition and when the Sutlej 
Valley and Sukkar Barrage projects are completed. Ŵ e have addressed 
the (^vemments of the United Provinces, of the Punjab and of Bombay 
4and the replies received from them are very hopeful. I cannot say more 
now because these projects have not reach^ that stage at which we can 
expect a definite allocation of areas for the purpose of cane production. 
But the Government of the Pimjab have definitely stated that it would not 
be difiBcult for them to set aside an area of about 20,000 acres, in order 
that a factory of the type mentioned in the Indian Sugar Committee's 
Report may spring into existence wnth a definite continuous supply of cane 

that the manufacturing processes may go on under the same favourable 
conditions us in Java and other countries which manufacture sugar on a 
large scale. Experiments are also proceeding with regard to the manures, 
with regard to the water requirements of the crops and with regard to the 
modifications in the distribution of water supplies for the purpose of ensuring

larger supply of water to the areas in which sugar-cane is largely grown. 
The Government’s attention has been directed, and* we are fully alive 
to the fact that in the -manufacture of raw su^ar there i^ a considend)le 
loss ot sucrose amountjing to as n»uq)i as a million tons; and when we
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remember that the imports of sugar into India range between 500,000 
to 750,000 tons, Honoifrable Members realize that, with the improve­
ments suggested by the Sugar Conmiittee, it would not be difi&cult, it 
would not be impossit)le, to make India absolutely self-supporting. Whether 
we ejctend the area of cultivation, extend the yield per acre, or reduce the 
manufacturing cost, enabling a factory to succeed by reaon of ensured sup­
plies over a continuous period, the problem will have been equally solved. I 
have indicated the steps which have been taken already. I have also 
alluded to the fact that Bihar planters and the Bihar sugar manufacturers 
are very keenly alive to the importance of this subject and have come to 
the assistance of the Government— and let me express here my gr&titude 
to them—by undertaking mill experiments in order to show that what 
we are doing on the agricultural side is really useful to the cultivator as 
well as to the manufacturer. They are contemplating the imposition of
ii cesb on a voluntary basis amongst themselves for the purpose of carrying 
out these'experiments, both manufacturing as w'ell as agricultural, and it 
0̂ just possible th;it they would approach the Government of India for 

help tf* enable them—it is a matter entirely left their option— t̂o develop 
the industry in directions which would benefit them as well as the people of 
India generally.

But the Honourable Sardar Jogendra Singh might say, “ It is all 
very fine for you to say th^ the Bihar manufacturers are alive to their 
duty, the agricultural experts are alive to their duty, what is the Govem- 
:neno of India going to do by way of starting a factory in order to demon­
strate that manufacture on a large scale would be highly beneficial to India 
and would be commercially a paying proposition.'' After the Committee's 
report was received we placed a special officer on duty who went into the 
wholo question and recommended that under the then existing circumstances 
it would not be possible for the Government of India to proceed with the 
idea of starting a factor}*. The cost at that time was estimated at more 
than Rs. 76 lakhs, but whether the cost was Rs. 76 lakhs or 60 lakhs, it 
would be a highly speculative transaction, and there was a certainty erf 
loss in the beginning. The Government might have assumed a different 
attitude if two conditions could be fulfilled, namely, if they had been able 
to ensure to thi.s factory a continuous supply of sugar-cane, which can only 
be possible when the irrigation projects I mentioned are developed, and 
had their finances been prosperous. It is a matter of doubt as to whether 
the Government of India can legitimately imdertake the erection of a factory, 
this being largely a provincial subject. But I am not going to raise the 
technical difficulties of the question; Honourable Members are aware that 
we have been trying to balance the Budget and that we are screwing up 
every penny for that purpose; and, therefore, the times are not propitious 
even to discuss this question as to whether the Government of India can, 
without violating the Devolution Rules, embark upon this solution which 
has been suggested for their consideration by the Committee, and I can 
only say that we shall not lose sight of i t ; we arê  fully alive to the import- 
nnce of it, and, as soon as conditions permit, we shall see if encouragement 
can be given to the manufacturers, if they cannot erect a factory themselves. 
But on one point, Sir, I am certain, and that is, that the Government of 
India feel that the earmarking of any funds, much less out of the customs 
revenue from sugar, cannot be defended on financial grounds. I think my 
Honourable friend, Mr. McWatters, if it be necessary to do so, will develop 
^hat aspect of» the question. Government feel that*this eannarking pro- 
poait’on is indefensible and should* nbt be encouraged on other grounds
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[Sir Narasimha 8anua.] ,
nlso, beoauBe where are you to stop? The analogy of the cotton cess huA 
been invoked, but the cotton cess is a cess imposed at the request, with 
the co-operation, and with the consent of the grower as welJ as the manu­
facturer of cotton unJ no grant has been made out of revenue. Qovem- 
nienc may very well embark upon a similar experiment in the case of 
tjugav but what are we asked here to do? To earmark a part of the customs 
revenue from imports of sugar for a specific purpose. While there are so 
many objects, for which this process of earmarking may be demanded it 
IS financially unsound, and whether it is financially unsound or not, I do 
not think I shall be able to succeed, how’ever strongly 1 might put my 
(iemi.nd, in convincing the Finance Department that they can find the 
money. Kor can I blame them for not doing so. There is no question of any 
disclosure of differences of opmion; both the Finance Department as well 
as thf: Department of Agriculture are fully alive to the importance of the 
Bubject and wish to do all they can, but there is no money forthcoming, 
and I am sorry, therefore^ that I can only express the hope that it would 
be possible to do more in the future, and that for the present ŵ e cannot 
do anything in the direction in which the Honourable Sardar Jogcndra 
Singh wishes us to move. I hope, therefore, that with this explanation 
the Honourable Member would rest satisfied that at any rate unti) we 
have a surplus, over the distribution of which we can quarrel, we cannot 
do anything.

T hb H onoxtrabijs K hak  B ahadur S ir  N a w a b  MOHAMED MUZAM- 
MIL-ULLAH KH AN : It will never happen.

Thb Honourable Colonel Nawab Sib UMAR HAYAT KHAN (WesI 
Punjab: Muhammadan): Sir, we have always heard **Where there is a 
will there is a way. 1 strongly support the Besolution, Sir, because it 
is for the good of the agriculturists (An Honourable Member ; ** And
consumers too) and consumers too, I have seen a time in England, dur­
ing the war̂  ŵ lien nobody could get sugar for anything, and is  we are m 
the same Empire, if the sugar industry is backed up that w*ay, 1 think 
the whole Empire would benefit by it. There has been a oess already 
in the ease of cotton and it was passed because it was considered to be 
good for the improvement of the ootton industry. If it is good
for one thing, it is equally good for the other. Cotton is one
of the products of India as well as sugar. In regard to cotton oi 
oourse the difficulty is that ŵ e have got some mills but we have to send 
cotton to other p l a ^  for being manufaetured, and even after that, manu­
factured cotton goods come baek here cheaper. But as regards sugar, 
having a factory here would be beneficial, because the whole ih*ng would 
be worked here and there will be no cost of oonveyanoe to any pi c? and 
bringing it back again. Sir, the difficulty we find in India is that from 
a very very long time people have had a sort of d'strust of one another, 
and that is why, when Government want oo-6perat!on. you fnd  l<̂ ts «f 
non-co>operators. In the snme way we have had a certain trouble unfortu­
nately in the Punjab by some people doing some undertiard things in 
oonn^tion with the banks. Unless we have a complete knowledge that 
the neople will co-apemte and bnng their resources and money toTethca:, 
it will be verv difficult to do imything at all in this direction, a^d perhaps 
it may never be brought to fruition. Government are very kindly teaching 
us and e^iieatitig our youniy men. but they do not get ai?v emrloymani 
and therefore they have turned int<y enemies. If you spend some money
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in another way, in teaching us how to develop our industries by such a 
factory, people will gafn money and will be perfectly contented and thua 
bocoiiie your friondH. 1 think, Sir, that if (iovernment do not like to accept 
this Besolution precisely in these words, that is a different thing. Do not 
adopt that Resolution in these words but accede to the meaning 
it. The meaning is somehow to get money to help ufl. What 1 want 
is that Government should help us in that way and should not object 
the mere wording of the Resolution. With these few words. 1 ttrongiy 
support the Resolution and I hope something will be. done in that direoiioa.

Thb H onourable Mr. J . W. A. BELL (Bengal Chamber of Com­
merce) : Sir, if I might borrow a phrase from n̂ y Honourable friend Sir 
Maneckji Dadabhoy, which I have always admired because it expres es 
great caution and because it is so non-committal, I shou.d like to say 
that I am in entire sympathy with the motive underlying the Resolution 
of my Honourable friend Sardar Jogendra Singh.

At the same time 1 think my Honourable friend has been somewhat 
unhappy in the drafting of his Resolution, and I should like, if 1 can, to 
persuade him to alter it to some extent.

In the fî rst place he has asked Government to do two things, one 
which 1 do^not think is desirable. In the second place, he has asked 
Government to secure funds for doing these things from a source which 
I do not think is a proper one.

With regard to the first my Honourable friend has asked Government, 
in the first place, to promote the cultivation of supfar-cane, and in the 
second place to establish pioneer sugar factories.

So far as the first suggestion is concerned, 1 do not find any strong 
objection. Had my Honourable friend worded his Resolution in such •* 
way as to make it appear that Government was requested to take steps 
to inquire whether Provincial Governments were doing sll that could be 
done to promote the scientific cultivation of sugar in India, I would hpve 
been in entire agreement with him. This would merely have imph'ed 
assistance, such as is given, tor instance, in Java by the Dutch Government 
to the sugar planters there. My Honourable friend will confirm what I 
say, because he has visited Java, ŵ hen I remark that the arrangements 
that have been made by the Dutch Government in Java for the assistance 
of sugar-cane planters in the scientific cultivation and manufacture of sugar 
are very extensive and very much up-to-date. I was glad to hear the 
assuring speech of my Honourable friend Sir Narasimha Sarma, but, not­
withstanding that, I think that my Honourable friend Sardar Jogen^a 
Singh will agree with me when I express the opinion that what is beir^ 
done in Java by the Dutch Government is still in advance of what is 
being done in India. I think that the question whether something more 
could be done in India, if my Honourable friend considers that all is not 
being done that could be done, would be a proper one for inquiry by 
Government.

With regard to the establishment of pioneer sugar factories, however, 
ibis is An entirely different proposition. In the first place, why should 
it be necessary in an old established industry, like the sugar industry m 
India to establish pioneer factories? Apart alto??ether from what may 
bo the answer.to that question, I am of opinion that in the present state 
of the finances of this country, »ofem m ent would not be justified lit
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[Sir Narasiniha Sarma.] ,
also, beoause where are vou to stop? The analogy of the cotton cess has 
been invoked, but the cotton cess is a cess imposed at the request, with 
the co-operation, and with the consent of the grower as well as the manu­
facturer of cotton onJ no grant has been made out of revenue. Govem- 
nienc may very well embark upon a similar experiment in the case of 
ciugav but what are we asked here to do? To earmark a part of the customs 
revenue from imports of sugar for a specific purpose. While there are so 
many objects, for which this process of earmarking may be demanded it 
is financially unsound, and whether it is financially unsound or not, I do 
not think I shall be able to succeed, however strongly 1 might put my 
denii.nd, in convincing the Finance Department that they can find the 
money. Nor can I blame them for not doing so. There is no question of any 
disclosure of differences of opinion; both the Finance Department as well 
as the Department of Agriculture are fully alive to the importance of the 
subject and wish to do all they ctin. but there is no money forthcoming, 
and I am sorry, therefore,* that I can only express the hope that it would 
be possible to do more in the future, and that for the present we cannot 
do anything in the direction in which the Honourable Snrdar Jogendra 
Singh wishes us to move. I hope, therefore, that with this explanation 
the Honourable Member would rest satisfied that at any rate untij we 
have a surplus, over the distribution of which we can quarrel, we cannot 
do anything.

T he H onourabijs K han  B ahadur S ir  N a w a b  M O H A M E D  M U Z A M - 
M I l .-U L L A H  K H A N : I t  w ill n ever happen.

T h b  H o n o u r a b le  C o l o n e l  N aw ab  S ir  U M A ll H A Y A T  K H A N  (W e st 
P u n ja b ; M u h a n u n a d a n ): Sir, w e have alw ays heard ‘ ‘ W h ere  there is a 
w ill there is a w ay. I  strongly support the E esolu tion , Sir, because it 
is for  the good  o f the agriculturists {An Honourable Member : ** A n d
consum ers too ) and consum ers too. I  have seen a tim e in E n glan d, du r­
ing th e war, w hen  n obody  cou ld  get sugar for  anything, and i s  w e are in
th e sam e E m p ire , if the sugar industry is backed up that w ay, I  think
the w hole E m pire  w ould  benefit by it. There has been  a w s s  already
in th e case o f  co tton  and it w as passed becau se it w as considered to  be
good  for the im provem en t o f the cotton  industry. I f  it  is good
lo r  one thing, it is equally  good for  the other. C otton  is one
o f the products o f India  as w ell as sugar. In  regard to  cotton  or 
course the d ifficu lty  is that w o have got som e m ills bu t w e have to  send 
cotton  to  other p laces for  being m anufactured , and even  a fter that, m anu ­
factu red  cotton  goods com e back  here cheaper. B u t  as regards sugar, 
having a fa ctory  here w ould  be  beneficial, becau se the w hole th 'n g  w ould 
be w orked here and there w ill be no cost o f  con veyan ce  to  any pi C3 and 
bringing it ba ck  again. Sir, the difficu lty  w e find in In d ia  is that from  
a very very lon g  tim e peop le  h ave had a sort o f  d 'stru st o f one another, 
and that is w hy, w hen  G overn m en t w ant co-bperation . you  f  nd k t s  % t 
non-co-operators. In  the in m e  w ay w e have had a certain  trouble u nfortu ­
nately in the P u n jab  by som e peop le  doing som e u nderh ard  th ings in 
conn ection  with the banks. U nless w e have a com p lete  kn ow ledge th at 
th e neople w ill co -operate and b -in g  their resources and m on ey  toTethor, 
it w ill be  verv difficult to do  anyth ing at all in th is direction , a^d perhaps 
it m a y  n ever be  brought to  fruition . G overn m en t are very kindly teach ing 
us ar»d e^^ncating our younof m en . b u t they do  n ot g e t ai?v em p loym en t 
and th erefore  th ey  have turned inttf enem ies. I f  y ou  spend som e m on ey
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in another way, in teaching us how to develop our industries by such a 
factory, people will gafn money and will be purfectly contented and thus 
bocoiiie your frionds. 1 think, fcJir, that if (iovernment do not like to accept 
this Resolution precisely in these words, that is a different thing. Do not 
adopt that Besolution in these words but accede to the meaning f,t 
it. The meaning is s3mehow to get money to help ufl. What 1 want 
is that Government should help us in that way and should not object lo 
the mere wording of the Resolution. With these few words, 1 btrongly 
support the Resolution and 1 hope something will be. done in that direciioa.

The H o n o u r a ble  Mr. J. W. A. BELL (Bengal Chamber of Com­
merce): Sir, if I might borrow a phrase from my Honourable friend Sir 
Maneckji Dadabhoy, which I have always admired because it expres es 
great caution and because it is so non-committal, I shou.d like to say 
that I am in entire sympathy with the motive underlying the Resolution 
of my Honourable friend Sardar Jogendra Singh.

At the same time 1 think my Honourable friend has been somewhat 
unhappy in the drafting of his Resolution, and I should like, if I can, to 
persuade him to alter it to some extent.

In the first place he has asked Government to do two things, one of 
which I do^not think is desirable. In the second place, he has askei 
Government to secure funds for doing these things from a source which 
I do not think is a proper one.

Ŵ ith regard to the first my Honourable friend has asked Government, 
in the first place, to promote the cultivation of sugar-cane, and in the 
Hecond place to establish pioneer sugar factories.

So far as the first suggestion is concerned, I do not find any strong 
objection. Had my Honourable friend worded his Resolution in such  ̂
way as to make it appear that Government was requested to take steps 
to inquire whether Provincial Governments were doing all that could be 
done to promote the scientific cultivation of sugar in India, I would 
been in entire agreement with him. This would merely have implied 
assistance, such as is given, tor instance, in Java by the Dutch Government 
to the sugar planters there. My Honourable friend will confirm what I 
say, because he has visited Java, when I remark that the arrangements 
that have been made by the Dutch Government in Java tor the assistance 
of sugar-cane planters in the scientific cultivation and manufacture of sugar 
arc very extensive and very much up-to-date. I was glad to hear tho 
assuring speech of my Honourable friend Sir Narasimha Sarma, but, not­
withstanding that, I think that my Honourable friend Sardar Jogendra 
Singh will agree with me when I express the opinion that what is being 
done in Java by the Dutch Government is still in advance of what is 
being done in India. I think that the question whether something more 
could bo done in India, if my Honourable friend considers that all is not 
being done that could be done, would be a proper one for inquiry by 
Government.

With regard to the establishment of pioneer sugar factories, however, 
this is dn entirely different propoiition. In the first place, why should 
it be necessary in an old estnblished industry, like the sugar industry in 
India, to establish pioneer factories? Apart altogether from what may 
be the answer#to that question, I am of opinion that in the present state 
of the finances of this country, Ô o’̂ emment would not be justified in'



[Mr. J. W. A. Bell.l
entering upon a commercial venture in the interests of any particular 
industry'.

Witji regard to the source from which the funds are to be found for 
 ̂tihe pioneer factories, which my Honourable friend suggests should be 
-figtablished, I think he has possibly overlooked the fact that the sugar 
duty is an item of Imperial revenue which should not properly be allqcated 
to a purely provinoid purpose. It is true that my Honourable friend 
lias said that if money be invested in this way, Government will reap v. 
magnificent reward in the shape of high dividends. When I heard my 

 ̂ Honourable friend paint the picture of the profit that was 
 ̂ ’ likely to accrue to the Government of India from this invest­

ment, I felt that, if he entered the field of company promotion, he would 
rapidly come to ihe front. Even in connection with this argument my 
Honourable friend has put himself in rather an unfortunate position. 
Usually when a man is right he is right, and when he is wrong he is 
wong. But in this case if my Honourable friend is right he is wrong 
4md if he is wrong he is wrong. If it be correct that the prospects  ̂t 
sugar factories are so extremely good, then it seems to me to be a matter 
for individual enterprise and not for Government assistance. But I think 
that to some extent my Honourable friend is wrong. It is quite true that 
:Some of the sugar concerns which have been established in India have met 
wi<h wonderful prosperity. But, as my Honourable friend is probably 
Aware, there are others which have been less fortunate. It is quite true, 
for instance, that the well-known sugar concerns, such as Cawnpore and 
<3hamparan and others have dcme extremely well, but it is doubtful whether 
ev«i their position to-day is so good as it was some years ago. It seems 
to me that there is in the establishment of sugar factories in India a very 
strong clement of risk which Government should not be asked to undertake.

To sum up: If my Honourable friend would word his Eesolution to 
the effect that Government be asked to inquire as to wheUier everything 
is being done that can be done by Provincial Governments to assist in 
the" development of the scientific cultivation and manufacture of su j^  
in India, I would be in entire agreement with him. But, if his suggestion 
is that Government should enter upon a hazardous commercial adventure 
in the interests of a particular industry, I am afraid that I cannot agree 
with him, and I fear tliat such a suggestion will not meet with the 
support of the majority of the Honourable Members of this House.

T h e  H o n o u r a b le  Mn. PHIBOZE C. SETHNA (Bombay : Non-
Muhammadan) : Sir, the Honourable Mover of this Besolution is himself 
an agriculturist in a large way. He was also a member of the Sugar 
Committee which sat in 1020. Any observations therefore which fall 
from him on a Eesolution like the one which he has moved are certainly 
worthy of consideration by this House. The Honourable Mover has told 
us what the yield of sugar per ton is in this country. He said it was 
1.07 in India ns compared with 1.96 in Cuba, 4.12 in Java and 4.61 *n 
the Hawaian islands. It is also of interest to know that in the imports 
of this country sugfir takes third rank. The largest imports are those :f 
cotton textiles, then comes machinery' and then sugar. The infports of 
sugar in 1922-23 amounted to more than 700,000 tons. Again India has 
resumed her pre*war position as the third largest importer of suerar in the 
world, follovring only the United States of America and the United King­
dom. Now, Sir, if we can make mflrcf sugar in this country, surely Gov-
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eranient ought to do everything possible in its power to contribute towards 
that end. The problem before the country is, therefore, to increase the 
proportion of factory ftiade sugar and it has been discovered that what is 
required is the growth of canes which will stand the vagaries of the 
season and give a jDetter crop. It is for this reason, I understand, that, 
the Honourable Mover has brought forward his Besolution. But I agree 
with my Honourable friend Mr. Bell and I am not at one with the Mover 
as regards th« wording of his proposition. In this I differ from him for 
three reasons. In the fir^t place, his proposal ig very vague. He wantK 
a definite proportion of the duty but has not fixed the percentage which 
might mean, say, a Ifikh a year or it might mean even a crore a year. My 
second objection is that he wants thie money from the customs duty which 
also is not right. Customs duty is levied for revenue purposes and 
indirectly it helps to prove itself to be a protective duty. Inasmuch as 
there is the liigh rate of 25 per cent, ad valorem duty on sugar, it follows 
that the production of sugar in this country is helped to that extent. My 
third objection is the one advanced by my Honourable friend Mr. Bell, 
namely, that Government should not undertake the establishment r,i 
pioneer factories. What guarantee is ill ere that Government will be able 
to do better than private enterprise? As a rule our experience is that 
the results of a private enterprise are very much better than what is 
done by Government. My Honourable friend referred to the \ery success­
ful sugar factories in Bihar. I agree with Mr. Bell again when he says 
that the experience of sugar factories in other parts of India is not . s 
satisfactory as of those under the firm of Messrs. Begg, Sutherland and 
Co., mentioned by the Mover, I happen to be a Director of one such 
concera in the Presidency from which I hjul. This company is the Nira 
Valley Sugar Co., which started work only a few months ago. The agent 
is our Colleague, the Honourable Mr. Lalubhai Samaldas, who is unfortu­
nately absent to-day. I do not think our prospects are as rosy as are 
pictured by the Honourable Sardar Jogendra Singh. Another company 
known as the Belapur is about to start work soon. They, too, cannot be 
ns hopeful as my friend would like us to believe is the case with the sugar 
factories all over India. But, as it has been pointed out by the Mover 
himself that there are sugar factories which are being managed not only 
economically but successfully, there is therefore no reason why Govern­
ment themselves should start pioneer factories. The Honourable Mover 
also referred to the analogy of the cotton cess to which a very proper 
answer has been given by the Honourable Member in charge, which is 
to the effect that the cotton cess is imposed at the instance of those who 
^row cotton and those who use cotton and the Honourable Sir Narasimha 
also told us that in Bihar those who grow sugar-cane or those who are 
agents of sugar factories are willing to impose such a cess on themselves 
for the improvement, I take it, of the sugar-cane.

Because I do not agree for the reasons I have stated \̂ith the wording 
of the Resolution as moved, I beg to move an amendment, a copy of 
which I have already placed on the table. It reads as follows:

“  This Council recommends to the Governor General in Council that a sum of at 
least rupees fifty  lakhs be set apart annually for five years to be spent for the purpose 
of the improvement and extension of sugar cultivation in the country.’ *

T h e  HoNotTRABLE THE PRESIDENT: The amendment I have on my 
table says ”  20 lakhs ”  whereas you have read “  50 lakhs. ”
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T he HoNoiLJRABtE M r . PHIROZE C. SETHNA: I thouf^t, I said 
20 li\khs. 1 am sorry if I said 50 lakhs. I really meant 20 lakhs. 1 
move this amendment in spite of what fell from m y Honourable friend 
Sir Karasimha Sarma.

Now, Sir, we have to consider £»rst whether the sugar factories are 
WOTking successfully or otherwise, and also if Government should give 
encouragement to the establishment of more sugar factories in the 
country. If that question is considered indep^dently from the growing 
of the sugar-cane, perhaps it may be a questiou for reference to the Tariff 
Board. 1 am only making this passing reference. My amendment is 
that Government should earmark a certain amount for the benefit of the 
cane cultivation and the making of sugar.

The Honourable the Government Member told us that the finances 
of Government are not in a position to warrant the earmarking of any 
such sum of money. I for one, as I said the other day, am not prepared 
to assume that there will be a surplus of 336 lakhs in 1924-25, but the 
Honourable the Finance Member is definitely of opinion that there is going 
to be a surplus this year, and we were also told that we had turned the 
comer and would be having surplus years hereafter. My proposal is only 
to the extent of 20 lakhs, and 20 lakhs per annum is only a small fraction 
of one per cent, of the total revenue. Government have told us to-day 
that they are very anxious to do something very tangible in the direction 
of helping the sugar industry. The Member in charge told us what has 
been done within the last three or four years, namely, since the report 
of the Sugar Committee was  ̂published, but I venture to submit that 
Government have not done enough. It may be that that was because 
they had not sufficient funds, but it is very necessary that Government 
should do much more in regard to this particular industry. Against an 
import of 500,000 to 700,000 tons of sugar from Java and elsewhere we pro­
duce in this country only 70,000 tons, which is a very small fraction of our 
total requirements, and sufely it ought to be the endeavour of Government 
to do all they can in order to see that this amount of 70,000 tons is
increased to three, four or ten times that figure, so that, in the words of
the Honourable Member in charge, we may become self-supporting so 
far as sugar is concerned.

In regard to factories there was a recommendation made in the Indian 
Sugar Committee's report in paragraph 345, page 258. But it uppears to me 
that the Sugar Committee themselves had some doubt on the subject ns 
to whether they could recommend Government to establish sugar factories 
themselves. Therefore, their conclusions came to this, that, instead of
Government running such factories, they might invest in the debentures
of these factories and thereby help the sugar factories—takinj? debentures 
ut 7 per cent, and of course after assuring themselves thaf the factories 
were established on a sound basis and were subject to some sort of 
Government control. But whether sugar factories are estnblished by 
Government or otherwise, if my recommendation is accepted, then it will 
mean that Government will be bound to spend 20 lakhs, and they mny, 
if they think it riprht, invest a portion of the 20 lakhs by helping factories 
in anv way thov I’ke. I would like to commit Government to this figure 
in order that this industry might benefit to this extent nt least. The Sngar 
Committee took very great pains and prepared an elaborate report. They
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expected Government would do all they could to carry out their recom­
mendations. The Honourable Member in charge has told us something 
has been done, but ha^ given no figures; and in the opinion of the country 
sufficient has not been done. The Member in charge told us that they 
had not enough funds. Let us hope they are now beginning to have 
sufficient funds, and, because they will have sufficient funds, I think the 
Oouncil will do well in asking Government to bind themselves to spend 
at least 20 lakhs, which will come back to them perhaps ten-fold or 
^ven twenty-fold. ‘

T h e  H o n o u r a b le  t h e  PRESIDENT: Amendment moved:

That for the original Resolution the following be substituted : ^
* This Council recommends to the Oovernor General in Counc'l that a sum of at 

least rupees twenty lakhs be set i^art annuaUy for five years to be spent 
for the pur nose of the improvement and extension of sugar cultivation in 
the country

The H o n o u r a b le  L a la  SUKHBIR SINHA (United Provinces Northern: 
Non-Muhammadan); Sir, sugar-cane has been one of the chief products 
of this country up to this time, but, instead of there being any improve­
ment in it, it has gone down and has not been developed in proportion 
to the increase ih population and the requirements of the people. In 1919 
this question was put before the Government of India and they were 
convinced of the importance of the subject. The question is not of 
importance only to the cultivators and zamindars but also to the consumers, 
because when the price goes up it is the consumers who suffer- In 1919 
the Government of India appointed an all-India Sugar Committee which 
made inquiries all over the country and submitted a very large report. But, 
so far as my information goes, very little action has been ^ k en  on that 
report. My friend Sardar Jogendra Singh moved several Kesolutions on 
this subject and I also moved one or two, but they were all negatived. In 
the Provincial Governments also very little has been done on that report. 
Sir, when a reference was made to that Committee by the Government 
■of India they said :

Hep:ird‘*ng the desirability of such expansion of the sugar industry there can 
be no doub^. The food value of sugar is high; the annual conRumption has been 
increasing steadily for many years in India, no less than elsewhere sugar-cane is 
indi^pnous in India, which until very rrceiit vcirs stood f'rst of all countries in the 
worlti in its area under cane and its estimated yield of sugar-cane and it now stands 
second only to Cuba. Yet it is notor’ous that the yield both of cane and raw su<?ar 
prr acre and the percnnt^pe of su!:jar extracted from the cane are undesirably low. 
Wh»’lo therefore India should be in a position, jis she was in the past, to produce a 
Rurnlus of su^ar for e '̂port, she has in fact had to supplement her own supplies by 
imports, the tendency of which is steadily to increase.’*

Sir, from this it is clenr tlint tbore wns a time in InHia when Ru<7nr 
produced in greater quantities than the country required and sugar was 
exported to other countries. But f o r  some reason or other the poHition 
has been reversed and we have to import about 700,000 tons of sugar 
from other countries. This is certainly a very deplorable condition and 
something ought to be done. The Honourable Sir Narasimha Sarma has 
expressed his sympathy with the Resolution, but we all know well that 
sympathy alone will never do. When Government do not accept a Reso- 

, lut’on they always express sympathy and they say they have no funds 
and therefore ̂ nothing can be done. Sir, it is all an evasive reply, but,
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as my Honourable friend Nawab Sir Umar Hayat, Khan has said, where 
there is a will, there is a way. The sugar industry is now going down, 
and as an illustration I can say that the produce here per acre is not more 
than Rs. 300, while in Java and Mauritius it goes up to Rs. 8,000 an 
acre. Is it not a loss of revenue to the Government as well as a loss- 
of income to the people as well as a loss, a great loss, to the consumers, 
by not having the full produce per acre of sugar-cane in this country?

Sir, the Sugar Committee made about 485 recommendations in their 
Report. I want to know how many of them have been acted upon? 
The Honourable Sir Narasimha Sarma said that one officer was deputed 
to find out whether Government could establish any factory, but his 
report was not hopeful and therefore the idea was given up. But that 
was only about one section of the recommendations <Aiat the Conmiittee 
made; they made 485 recommendations, and I want to know what action 
has been taken about those recommendations. Here my Honourable 
friend Sardar Jogendra Singh will bear me out that very little has been-, 
done or no action has been taken.

I quite agree with the Honourable Mr. Bell that the Resolution is 
not properly worded, and it is not acceptable to Government as regards  ̂
the ^nancial aspect of the Resolution, but I am sorry to find that he has 
not suggested any amendments to the Resolution. My friend, the 
Honourable Mr. Sethna, has made a definite recommendation for the 
acceptance of the. Council, and I think it is a very definite proposal and 
a very desirable amendment which I hope the Government will be able 
to accept, provided that they do not find it difficult even to allot Rs. 20 
lakhs out of about 4 cror^ of rupees income from the duty on the import 
of sugar. On principle they may say that they cannot spend a pie on 
this sugar industry  ̂ but I ask them what is the principle of not spending 
any money on the development of such an industry" as sugar which is onê  
of the chief products of this country-? If Government will not spend 
money on such laudable objects, will they not say the same thing about 
education, about irrigation, and sanitation, that they have no money, 
that it is the business of the public to come fon;v"ard and have education, 
that it is the duty of the public to come fon '̂ard and have irrigation canals, 
and so on? Therefore, Sir, I do not find any substance when they say 
that there is no money or that on principle they cannot allot any money for 
a laudable object Uke this. I quite agree with my Honourable friend, 
Mr. Sethna, in his amendment where he says that Rs. 20 lakhs out o f  
the revenue from the import duty on sugar should be allotted for the 
improvement of this sugar industry, and I give my support to it, but 
before I conclude, I would like, with your permission. Sir, ^to suggest 
another amendment, and it is this:

“ That at the end of Mr. Sethna’s amendment the following words be added, * and 
that a Central Sugar Committee on the lines of the Central Cotton Committee be 
appointed to deal with the problem

T h e H o n o u r a b le  th e  PRESIDENT: To the amendment moved by the 
Honourable Mr. Sethna, further amendment moved:

“  That at tlie end of the substituted Resolution the following words be added 
‘ and that a Central Sugar Committee on the lines of the Central Cotton Committee- 
be appointed to deal with the problem ’ .**
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Now that is a proposition capable of being discussed qiiite independently 
of the alternative Resolution. The discussion will now proceed on those 
confined lined. The question is whether those words be added or not to 
Mr. Sethna's Resolution.

T hb H o n o u r a b le  LALA SUKHBIR SINHA : Sir, my object in moving 
this amendment is that in this problem of sugar cultivation and sugar manu> 
facture there are involved many smaller problems that ought to be con­
sidered; and, if a Committee is appointed, they will be in a position to 
oonsider all of them as well as the whole Report of the Sugar Committee 
and. to take necessary steps for the development of cane cultivation and 
sugar manufacture. Without the appointment of such a Committee the 
object in view will not be attained and the Rs. 20 lakhs, if allotted, will not 
be properly spent. The Sugar Committee also recommended the appoint­
ment of a Board— whether it is called a Board (»r a Committee I do not 
mind, but something of the kind should be ai)pointed so that, if any 
money is allotted for this purpose, which I hope will be allotted, and 
I hope the Finance Member and the Revenue Member will not objcct on 
principle and do something in the matter,—then this Committee will be 
found very useful, and therefore. Sir, I suggest this amendment.

T h e  H o n o u r a b le  S ird a r  CHAR AN JIT S IN G H  (Punjab: Nominated 
Non-official): Sir, I entirely sympathise with my Honourable friend, 
Sardar Jogendra Singh that the manufacture of sugar on a large scale 
should be encouraged. But.............

T h e H o n o u ra b le  th e  PRESIDENT: I pointed out to Honourable Mem­
bers that the only matter now under the consideration of the House is 
the addition of the words in regard to a Central Sugar Committee. Let 
us dispose of that. When that amendment has been disposed of, the 
original discussion will be reverted to, but we must dispose of that point 
first.

T h e H o n o u ra b le  S ird a r  C H A R A N J IT  S I N G H : Sir, personally I  have 
go»fc no objection to the appointment of this Committee if the financial 
circumstances permit the earmarking of money for that purpose.

T h e H o n o u r a b le  M r. G. A. NATESAN (Madras: Nominated Non­
official) : Sir, I regret that I cannot accept the Honourable Mr. Sethna's 
amendment, and I should like to propose a further amendment to his 
amendment which I trust....................

T h e  H o n o u r a b le  th e  PRESIDENT: The only matter before the House 
is the addition of the words which I have read out to the Honourable Mr. 
Sethna's Resolution. When we dispose of that, the Honourable Member 
will have an opportunity of speaking on the general Resolution and pro­
posing any amendment ne likes.

T h e H o n o u r a b le  M r. G. A. NATESAN: Sir, I think the Honourable 
Mr. Sethna's amendment, as he has worded it, cannot be accepted by 
this House, because it commits the Government to a regular expenditure 
of 20 lakhs of rupees for at least. . . . . . . .

T h e  H o n o u r j^ le  th e  PRESIDENT: The Honourable Member is again 
^liscussing the Honourable Mr. Sethtta's amendment. The question
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before the House is whether to Mr. Sethna*s amendment the words 
suggested by the Honourable Lala Sukhbir Sinha be added or not. That 
is the sole point before the House. ‘
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T he H onourable S ir  MANECKJI DADABHOY (Central Provinces: 
General): Sir, 1 am now speaking on the amendment which has been proposed 
by the HonourabJe Lala Sukhbir Sinha. If the Honourable Mr. Sethna’s 
amendment is at all to be accepted, then I think there is no other alter­
native for the House but to add the recommendation embodied in the 
amendment proposed by Lala Sukhbir Sinha to that amendment. If Bs. 20 
lakhs are to be earmarked by Government for the improvement of the sugar 
industry, there must be some organization, somebody, empowered with 
functions, to dispose of this money, or at least to advise Government as 
to the disposal of the m on^, and in that case the recommendation that 
an organization of the nature tgid character of the Cotton Committee be 
oreat^ seems to my , mind a reasonable one. I have only confined 
myself at present to the Honourable Lala Sukhbir Sinha*s amendment, 
and I believe my Honourable friend Mr. Sethna will have no objection 
to add this recommendation to his amendment if it is likely to be accepted.

T he  H o n o u r a b le  Sin NARASIMHA SARMA: Sir. there were definite 
recommendations of the Cotton Committee to proceed on specific lines 
with regard to various matters and one of the recommendations suggested 
the procedure that the interests of the cotton industry should be in charge 
of a Central Cotton Committee. This is an amendment which the Gov- 
•emment will not say they will not consider or they cannot consider, but 
it would be an expensive luxury. The Cotton Committee was costing us 
;about one lakh of rupees and with the money that may be at the disposal 
of the Government they may be able to do far more in the way of research 
at any rate for the present than by expending it on travelling allowances and 
on the constitution of a committee on the lines of the Central Cotton Com­
mittee. Various Local Governments wiW have been approached. They find 
it already very difficult to depute their af]fricultural officers for the purpose of 
meetings in connection with the Central Cotton Committee, and without 
their co-operation nothing can be done. I promise, therefore, that I will bear 
this recommendation in mind and seek expert official opinion as to whether 
wo can move on those lines with benefit to the sugar industry. But I cannot 
at present accept the position that the Government should constitute straight 
away a Committee, which would be an expensive Committee, which would be 
a Committee which will have to draw upon the time of the agricultural officers 
in the various provinces, without further consideration. As it is likely 
that we may arrive at some settlement with regflrd to the expenditure of 
money, I would suge êst that the Honourable Lala Sukhbir Sinha iray 
leave this over for the present nncl bring it up at a future date to enable 
the Government to give some thou^^ht and detailed consideration to his 
proposal. But at the present moment, if he is going to press his amend­
ment, I much regret that I cannot accept it.

The H o n o u r a b le  LALA 8TTKHBTR STNHA: The Besolution is only 
recommnndat'^ry: it is not obligdto*y. Government will have full time 
iio consider the Resolution.



T h b  H  w o u r a b l b  th e  PKBSIDENT: Does the Hc»iourable Member 
ŵiah to withdraw his amendment or shall I put it?

T he  H oxoubable  LALA SUKHBIB SINHA : ] press it.
T hb  H onourable the  PBESIDENT: The question is:
That to the amended Besolution the following words be added:
'*And that a Central Sugar Committee on the lines of the Cotton Committee be 

4ippointed to deal with this problem.'*

The motion was negatived.
T h b  H okoubable  th e  PBESIDENT: The Council is now back on the 

x)riginal Besolution and Mr. Seth&a*s amendment.
T he  H onourable Mr. G. A. NATESAN (Madras: Nominated Non­

official) : Sir, if I understand the discussion that has proceeded till now, 
it is clear that the Government of India are quite in sympathy with the main 
objects of the Honourable Sardar Jogendra Singh’s Besolution. 1 think 
also that we may in the end persuade them to spend some money for the 
purpose which my Honourable friend has in view, though not exactly in 
the same detailed manner as he expects the money to be spent. The 
amendment I am now going to move may perhaps meet with the wishes 
o f  all parties, and I will state at once that the amendment is more or 
less the result of consultation among friends and I am but an instrument 
for presenting it to this House. I move:

That after the words........
T h e H on ou iia b lk  th k  PRESIDENT: Does this relate to. the original 

Besolution ?
T h e  H o n o u r a b le  Mr. G. A. NATESAN: Yes. I move:

** That after the words ‘ this Council recommends to the Governor General in 
X^ouncil * all the words be dropped and the following be substituted :

“  that additional funds may be provided so far as possible for the extension of 
research with the object of promoting the development of the sugar 
industry and that the attention of Provincial Governments be invited to the 
importance of improving and extending sugar cultivation in the country

Sir, after the exhaustive discussion that has been pursued here, I do not 
feel justified in taking up the time of the House. I would draw the 
attention of the Honourable Mover to the fact that this amendment lays 
stress on the fact that additional funds should, as far as possible, be provided 
for the extension of research, the main object ho has in view, and further 
it draws the attention of the Provincial Governments to the importance 
of the question; where they are already doing it, they will be asked to 
extend their operations further, and, if the Imperial Govemnnent find the 
money, as I hope they will, they will devote it solely to the object of 
promoting research. I think my amendment will satisfy the requirements 
of the case, and I hope it will be an amicable solution of this question.

T h e  H o n o u r a b le  th e  PRESIDENT: Another amendment has been
moved which runs as follows. It is the substitution of a third Resolution.

*• This Council recommends to the Governor General in Council that additional 
funds may be provided so far as possible for the extension of research with the object 
of promoting the development of the sugar industry and that the attention of Provincial 
Governments be invited to the importance of improving and extending eugar cultivation 
in the country.'* • ' ^
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Before we proceed with the discuBBion, I would bsk the Honourable Mover 
of the first amended Resolution, Mr. Sethna, whether he is prepared to 
substitute this amendment for his amendment as it is somewhat on the 
same lines.

Tdb H o n o u r a b le  M r . PHIROZE C. SETHNA: May I be asked that 
after I have hoard the Gk)vernment Member?

T hk H o n o u r a b le  .S ir  ZULFIQAR ALI KHAN (East Punjab: Muham­
madan): Sir, it seems to me that the main problem now is to provide 
money for this scheme, which is involved in the Honourable Sardar Jogendra 
Singh’s Resolution. The whole question, therefore, revolves roimd this 
one point. It appdars that the Government, on account of the financial 
stringency, are unable to finance this scheme, and, therefore, they have to 
rejecc this proposal. In order. Sir, to provide money, I wish to move an 
amendment. (The Honourable Member paused for a little while).

T h e  H o n o u r a b le  th e  PRESIDENT: Let the Honourable Member
proceed.

T h e  H o n o u r a b le  S ir  ZULFIQAR ALI KH AN : I wish to move the 
following amendment, namely, that the following words be added to the 
Resolution:

That the capital required may be raised by a loan in the form of debentures on 
which Government would guarantee 7 per cent."

T h e  H o n o u r a b le  th e  PRESIDENT: Will the Honourable Member
hand in the wording?

(The amendment was handed in).
T h e  H o n o u r a b i^  S ir  ZULFIQAR ALI KHAN: Tliis amendment, Sir, 

is based on the recommendation of the Sugar Committee, which runs as 
follows:

“  We realise that, in consequence of the many heavy claims on them in other direc­
tions, Government may be unwilling to provide the funds required for the factory in the 
ordinary way. In that event, we would suggest that the capital required might be
raised by a loan issued specifically for this purpose in the form of debentures, on which
Government would ^arantee 7 per cent, interest free of income-tax, and the holders of 
which would also share equally with Government in any profits above 7 per cent, up 
to 13 per cent. The debenture holders would thus receive a definite guarantee of 
7 per cent, interest on their holdings, and would also have the possibility of obtaining 
an additional 3 per cent. A block of debentures should be reserved for the cultivatora 
of cane in the area on which the factory would draw for its supplies. I f  this scheme 
were adopted, the Board of Directors might consist, in addition to the Managing 
Director, of the Director of the Sugar Research Institute, one Director nominated by 
the Sugar Board, and two Directors nominated by the debenture holders. Under thiŝ  
scheme the factory would virtually be worked by a Joint Stock Company. Whichever 
alternative is adopted, we consider that it should be provided in the Articles of 
Association or otherwise that the factory should carry out any general experiments 
which mav be regarded by the Sugar Board as of obvious benefit to the sugar industry 
as a whole. The presence of the Director of the Sugar Research Institute, and pro­
bably ^so of other members of the Sugar Board, on its Directorate would ensure 
harmony between its policy and that of the Sugar Board and the Research Institute."

i  think. Sir, that, if this is accepted, it will solve the whole problem. With 
these words I commend my amendment for the favourable consideration 
of the House.

T h e  H o n o u r a b le  t h e  PRESIDENT: Before I put to the House the 
amendment which has just been proposed, I will call upon the Honourable 
Sir Narasimha Sarma as it may c^ear the issues. ^
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. T h b H onoueablb S ib  NAEASIMHA SARMA (Education, Health and 
Land- Member): Sir, I will take the two amendments now before the 
House in the order in which they have been moved. With regard to the 
first amendment moved by the Honourable Mr. Natesan, I may say, Sir, 
tiiat the Government of India feel that that amendment is perfectly in 
consonance with their expressed intentions on the subject of the main 
Resolution. It does not violate the spirit and it is a position which the 
G overnm ent can accept because research is a Central subject and it would 
be perfectly open to the Government of India constitutionally and in 
accordance with the Devolution Rules to expend Central revenue on research. 
Inasmuch as the amendment asks that additional facilities by way of 
money grants be made for the extension of research, the Govermnent of 
India are in a position to accept it. They have been trying to provide 
additional funds and they hope to provide the necessary money as soon 
and as early as may be practicable.

The second part of the amendment deals with directing the attention of 
the Local Governments to the fact that more perhaps may be done than 
is bemg done at present. I would not look at the second part of the 
amendment in the light of its being an adverse criticism. I frankly recognise 
that the Local Governments are doing within the limited money resources 
at their disposal all that can be done for the improvement of sugar culti­
vation. We have drawn their attention to this subject already. They 
have sent us replies expressing fheir sympathy. It is true that there are 
several appointments on the agricultural side which are still vacant and, 
if tho Local Governments have not been able to fill those appointments, 
it is not due to lack of sympathy but to lack of ftmds. At the same time, 
Sir, the Government of India fully realise that they would be doing nothing 
but the correct thing if they were once more to draw the attention of the 
Local Governments to the paramount importance of the sugar industry 
and ask them that their earliest attention and sympathetic consideration 
thould be devoted to its improvement. I am therefore, Sir, prepared to 
accept the amendment of the Honourable Mr. Natesan. Inasmuch as 
we have gone so far, I would suggest to the Honourable Sir Zulfiqar AH 
Khan to withdraw his amendment.

The H onourable the PRESIDENT: I have not yet put the amend­
ment of the Honourable Sir Zulfiqar Ali Khan to the House.

T he H onourable M r . PHIROZE C. SETHNA: May I speak just a 
few words. Sir. I understand from what the Honourable Member in 
ehargt told us that he is prepared to accept the amendment moved by 
the Honourable Mr. Natesan. I am prepared to withdraw my amendment 
if th<i Honourable Member gives us some indication as to the amount of 
money that Government has been spending for the last few years on the 
improvement of the sugar-cane industry and the amount of money that 
they propose to spend now.

The H onourable L ala SUKHBIR SINHA: Sir, I would like to say 
a words about the amendment moved by the Honourable Mr. Natesan.

T he H onourable the PRESIDENT: Certainly. The question before 
the House now is merely between Mr. Natesan s amendment and Mr. 
Sethna's amendment.

The H onoubtable L ala SUKHBIR SINHA: Mr. Natesan's amendment 
relates only to experiments and not to any other question. The liesolution 
mtends to cover many other questions relating to cane cultivation and



[Lala Sukhbir Sinha.] 
sugar manufacture. His amendment is confineij only to research work. 
1 may tell him that research work alone is not required for this industry. 
Besides the problem of finding a good variety of sugar-cane which will 
give more juice and consequently more sugar, there are other problems 
with which cultivators will be confronted. For instance, if a cultivator 
bas a good crop of cane or a,better variety of cane but has not got a 
crusher or the l>oiling pan fit for that crop, then what will he do with the 
cane crop? How will he be able to make money out of the crop? So 
there are many other questions which are involved in the cultivation and 
manufacture of sugar-cane and for these we require the assistance of 
Govei nment.

1 may quote a few cases of sugar factories. For instance, there is a 
big factory at Philibit. I know it myself. I have been there on several 
occasions. Their difliculty is that they cai^not get sufficient land for 
cultivation. They have got good varieties of sugar-cane but there is no 
land for cultivation. They feel the difficulty of getting a sufficient quantity 
of juice at the proper time, and therefore the factory had to be stopped for 
some time. Such are the difficulties that are connected with this question 
and therefore I would request the Government to tix some amount of money 
for the whole question of sugar-cane cultivation and manufacture and 
not onlj^for research. I therefore oppose Mr. Natesan’s amendment.

T he H onourable Sardau JOGENDKA SINGH (Punjab: Sikh): Sir, 
I have only just one word to say on the amendment moved by the 
Honourable Mr. Natesan. The question has been very clearly put by the 
Honourable Mr. Sethna. If the Government can assure us of the amount 
they are really prepjvrecl to spend in addition to what they have already 
been spending, 1 would be prepared along with Mr. Sethna to accept the 
amendment. But if this additional expenditure remains vague and no 
additional expenditure is likely to be incurred, then I think it would be 
much better if we adhere to the Honourable Mr. Sethna's amendment 
which asks for a provision of Rs. 20 lakhs a year.

The Honourable Lala RAM SARAN DAS (Punjab: Non-Muham­
madan): Sir, I rise to support the amendment which my Honourable 
friend, Mr. Natesan, has moved. But, at the same time, I would like 
the Government kindly to let us know the definite amount which they 
are going to earmark for this purpose. I am thankful to the Honourable 
Member for informing this House that the Governments of the Punjab 
and the United Provinces will be able to allot large areas of land for 
the development of sugar growing. In that connection. Sir. I want to 
make one observation, and that is that these plants of land to the Indian 
Sugar Growers' Association or to other bodies who may apply to take up 
the land should be made on the same terms as they were made to the 
British Cotton Growers' Association on the Lower Bari Doab Canal in 
the Punjab. Concessions like this are bound greatly to uplift the industry. 
1 hope that all sorts of technical and professional advice will be placed at 
the disposal of the sugar cultivators by the Agricultural Department.

The H onourable Sir ARTHUR FROOM (Bombay Chamber of Com­
merce): Sir, I am sure we are all very much indebted to the Honournble 
Bardar Jogendra Singh for introducing a most interesting discussion in thia 
Hou^c. I only feel some slight regret that the Honourable Member who
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usually sits immediately behind me is not horo. I know he is very
* iriterested in sugar and feel sure that, if he had been present, we should 
have had the benefit# of yet another amendment. {Tho Honourable 
Mr. Vhiroze C. Sethna: ** It is his company 1 referred t o / ')

Of the two am en^ents before us, Sir, I prefer that moved by the 
Honourable Mr. Sethna as providing something more definite for the 
consideration of Members and for the consideration of Government.
I have said I prefer it; at the same time I am afraid I cannot 
see my way to support it; and that «bein^ so I propose to 
suppcrt the amendment moved by the Honourable Mr. Natesan. My 
reason for not supporting the amendmoni of my Honourable friend, 
Mr. Phiroze Sethna, is that at the present l ime we are not in a very happy 
position as regards the Budget. We do not know whether the Honourable 
the f  inance Member will be able to face the financial year commencing 
on the 1st of April next with an estimated surplus. In fact I think most 
of us are inclined to believe that he will be facing that year with an 
estimated deficit. And that being so, I do not think that this Council 
should bind Government to the expenditure of a fixed amount in pursuit 
of investigations into the sugar industry. For this reason, Sir, I support 
the amendment of the Honourable Mr. Natesan. It does not bind Govern­
ment to spend any particular sum of money, but I feel sure it will have 
the effect of keeping this most important matter ever before the Govern­
ment and we should, and, I feel sure, we can rely upon the Honourable 
Member's assurance that when Government can provide funds for research 
liito sugar they will do so. Sir, I support and conmiend to this Council 
the amendment of the Honourable Mr. Natesan.

The H onourable M r. A. C. McWATTEliS (Finance Secretary): Sir, 
I  should like to say that I entirely agree with the remarks which have just 
fallen from the Honourable Sir Arthur Froom. I think that those in this- 
Council who ask us at this moment to guarantee a definite figure of 20 
lakhs for five years are really not entirely reasonable. The position as 
regards the Government of India Budget has been clearly put before the 
House and they know as well as I do that a figure of this kind— it is a 
very large figure— is one which cannot be lightly set aside for a particular 
purpose however desirable. The Council can rest assured that the viewft 
expressed here and the importance of this subject will not be lost sight 
of* But there are many other desirable things for which funds are required, 
and for the Council to ask Government definitely to set aside a figure of 
this kind is, I submit, entirely unreasonable, and it is not a position which, 
speaking for the Finance Department, I can possibly accept. I think that 
tho amendment suggested by the Honourable Mr. Natesan is one which 
will appeal to all sides of the House and therefore I am prepared to  
support it.

T he H onourable M r . G. S. KHAPARDE (Berar: Nominated Non­
Official). Sir, I wish to support the amendment put forward by my 
Honourable friend, Mr. Sethna, and I wish to oppose the amendment 
put forward by my Honourable friend, Mr. Natesan, for the reason that 
the latter amendment is of that usual stereotyped kind in which everything 
ip promised to be done and kept in view. But these are phrases with which 
we have become too familiar and they do not appeal to me. Mr. Sethna's 
proposal on the other hand is clear and definite and tells you what to do. 
It has been said that there is no money, but I am very surprised to hear 
it, because we were told the other day that we had a surplus of something 
like four crores of rupees and the Honourable the Finance Member put
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[Mr. ii. tS. kliMpanio. | 
iorvvard certain proposals for utilizing two crores of that surplus. Well, it 
is rather difficult for me to understand how there ih a surplus one day and 
the next day a deficit. One does not know which way to turn. For a 
plain man like me the position is very difficult, for 1 ^m neither a financier 
nor a merchant and I do not know exactly where I stand. I am  prepared 
to take it that there is some kind of surplus, at least one or two crores. 
U cannot be that there is a deficit; that is impossible to believe. Another 
thing impresses me in regard to this matter. The Honourable Sir 
Narasimha Sanna has of course explained all that the Oovemment has 
been doing, making inquiries of Local Governments and employing experts, 
^tc., but he does not seem prepared to tell me how much they have been 
spendmg on the matter or how much they propose to spend on it. That 
ift one of those vugue elusive things which do not commend themselves 
tc» me. If the Government said they were spending 10 or 20 lakhs or 
proposed to spend another 10 lakhs or so, I could understand it. As it is 
they not tell me what they are spending or what they propose to spend, 
t:nd they ask me to rely upon their assurance that the matter will be looked 
mto and attended to as so o n  as possible. That is a kind of thing which 
does not appeal to. me. The sugar industry is a very important one. In 
England when I was there when you were asked to tea you had to ^ke 
your own sugar with you. I was once asked to produce my own packet

sugar which I had not taken with me. (The Honourable Sir Arthur 
Froom: “  When was tjiat?” ) That was in 1919. Therefore sugar is a 
very useful industry and it is one of those matters in which we could 
help England in times oi difficulty. I am therefore entirely in favour 
of the original Eesolution as it stands, but as that is not eo definite as 
the Honourable' Mr. Sothna’s amendment I happily support that amend­
ment.

The H oi ôurablb Sir NARASIMHA SAKMA: Sir, I think the House 
\fi entitled to some explanation from me as regards the attitude of the 
Government of India, and perhaps a short explanation of the past diffi­
culties of the Department might make it realize the importance of carrying 
the Government and the Finance Department with it, instead of pressing 
far what it may be impossible for the Government to accept. Honourable 

Members will remember that there was a very influential body 
***“ • of opinion that the Pusa Research Institute itself should be 

i»bolished, that the Government of India cannot afford to spend any money 
on research, on what are purely provincial subjects, and that in view 
of the financial condition of the country, some of these central institutions 
might be closed, and it was a hard struggle for our Department for two 
continuous years to maintain the status quo, and it was still more difficult 
to gcJt any money—I am not blaming anybody,— l̂iaving regard to the 
financial condition of the country; but I am extremely grateful to my 
Honourable friend, Mr. McWatters, for readily coming forward to support 
me m accepting the principle that something more might be done for 
the sugar industry at the earliest possible opportunity. (The Honourable 
Mr. Fhiroze C. Sethna: “  How much more is the point."') I think the 
Government of India cannot make a promise in this matter. It will have 
to be discussed between the two Departments. Before it can be decidcd 
how much more can be spent, it would first of all have to be seen how 
much money is available. That is a point which we shall have to discuss 
with the Finance Bepartn^nt, and it is only as a resuit of the c<msideratioxi
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, of the subject by the Government of India as a whole that any promise 
can bf̂  made.

•
There was some reference to the point that the Government of India 

IB rolling in wealth and that about 3 or 4 crores of rupees are available. 
Honourable Memberfe will remember that that would only be possible if 
the two Houses support a salt tax at Bs. 2-8 instead of Bs. 2, but, if the 
salt tax is to be reduced to Bs. 1-4, there is hardly anything left at all {An 
Honourable Member: “  No Provincial contributions then.") Nothing at 
all, there will be hardly anything at all; and Honourable Members will 
also remember that we shall have to incur this expenditure, (which it 
is asked should be promised now) not f6r one year alone but continuously; 
it is recurring expenditure, and therefore whether the year is a good one 
or a bad one, we should have to find the money that we may proceed 
year after year with this research  ̂ and hence Government must be extremely 
careful to see, before they can make a proniise, that they are in a position 
to fulfil that promise. If it is a question of a grant for one year, it would 
be a different thing altogether. Therefore, if you say that you cannot 
accept this, well. Government can only say, “  We are very sorry, we will 
do what we can —it is not a question of a threat or anything of the 
kind— “  we will do what we can, but we should also be absolved from any 
promise that we made/* and rather than do that, I would suggest to the 
H ou rc  seriously that it would be helping me as Head of the Department 
considerably if it were to accept Mr. Sethna’s amendment, as proposed 
to be amended by Mr. Natesan, which would enable me to go to the 
Government and get some money for the object which all of us have at 
heart.

Well, with regard to the sums that have been spent, 1 think on the 
Ruga  ̂ Bureau we are spending about Bs, 40,000, and we are spending 
some money on Coimbatore with regard to research on sugar— Î cannot 
say exactly how much it is, but it is not a very formidable sum such as 
that mentioned in Mr. Sethna’s amendment. I must freely grant,—but 
I  do not wish to be holding out any hope that an amount as large as that 
mentioned in Mr. Sethna’s amendment can be allotted; I should be glad 
if it could be available. I shall strive to get that money but I do not 
want to mislead the House by holding out hopes that the Government of 
^ndia can find that money. That is the position, and I think that is as 
far as we can go in order to meet the wishes of the House to do what we 
can or the subject of agriculture in which all Honourable Members in this 
House are taking a particularly keen interest. I hope they will accept 
the cinendment in the spirit in which it has been accepted by the Govern­
ment and set this controversy at rest. *

The H onourable K han B ahadur Nawab MOHAMED MUZAMMIL- 
ULLAH KHAN (United Provinces: Nominated Non-Official): Sir, in
view of the financial difficulties and in view of the crisis through which 
the Budget is passing, it is really like asking the Finance Secretary to 
go to the moon if he is asked to provide a definite sum. Therefore, I am 
very sorry I am unable to accept the amendment of my Honourable friend, 
Mr. Sethna, but what the amendment of the Honourable Mr. Natesan 
proposes is worthy of consideration, and I think it should be supported. 
There is a Persian saying that:

**Shud praishan hhuab man az kaaratary tabirha'\
whioh is the fate of this Besolution; so many amendments have been 
rropoffed that ^ e  original Besolution is nearly disappearin̂ î *: and I  should
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[Nawab Mohamed Muzamil-ullab Khan.] 
have liked to make a suggestion, not an amendment, that the debate 
might be postponed to a future date so that a Coinmittee might consider 
all these amendments, and frame the Resolution in such words that it 
may become quite a sound proposal. Anyhow, Sir,, as the House and 
you are well aware, there was a very short time at our disposal on Friday 
when we were discussing the Budget. Perhaps about half a dozen times 
I stood up to speak and to make a very fine speech but 1 could not get
an opportunity. Anyhow now there may be luckily a chance for me
to speak on the Budget later on, because, Sir, it has been mentioned by 
the Honourable Sir Narasimha Sarma that there is some reference in the 
Budget, and I would have the privilege of saying a few words upon that. 
Anyhow it seems to us that the fate of the Budget at present is this;
that the Assembly • . .

The H onourable the PRESIDENT: The Honourable Member will have 
an opportunity of speaking on financial subjects on the Financial Bill.

The H onourable K han B ahadur Nawab Sir MOHAMED MUZAMIL- 
ULLAH KH AN : Sir, in this connection I only refer to it in this way that 
the Finance Department cannot promise anything because the Finance 
Bill is at this moment being considered in the other House and they may 
probably throw it out, and the alternative decision will remain in the hands 
of the Government; and I submit that some little consideration should 
be shown to the sugar industry by the setting aside of a fixed sum by the 
Finance Department in consultation with the Agricultural Department 
to help this industry according to the amendment of the Honourable 
Member. Of course it will be left to the taste of the Government 
Members whether they like salt or ^ugar.

The Honourable Sir piN SH AW  WACHA (Bombay: Nominated Non­
Official): Sir, I am fully in agreement with the very sound views put 
forward by the Honourable Sir Narasimha Sarma. I think there is a 
great deal in what he has said. The subject is a very difficult one. It is 
not that we are not in support of developing the industry in itself. It 
has been a long, long time that everybody is of opinion that the sugar 
industry is of such great importance that we should, if possible and practical, 
support the development of the industry. But there are very many 
difficulties in the way, and one can perhaps for many hours descant on 
them. But of course I do not wish to detain the Council by any remarks 
of my own on the question of sugar industry as a whole. But as far as 
the amendments have gone, the very large number of amendments show 
what are the difficulties in the way. One proposal is put forward in one 
amendment, another proposal is put forward in another amendment, and 
so on, but I think, Sir, that the arguments put forward by the Honourable 
Sir Narasimha Sarma are most pertinent and weighty, and I consider, 
Sir, that the House will do well in the present circumstances, to tnke 
them into consideration and also the finances of the country. The 
position taken up by the Honourable the Revenue Member, as as well as 
by the Honourable Mr. McWntters cannot be easily shaken. They 
very lucidly pointed out that the Government of India are not in a posi­
tion to do anything. There are hundreds of things,— t̂he Govemmrnt of 
India are asked to spend say, 20 lakhs here, 80 lakhs there ad infiniivm, 
which will all come up to a hundred crores. But the Government is not
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in a position to find even a tithe of the monies so glibly demanded. 
Therefore, I say that we should first take into our serious consideration 
the question of the fifiances of the Government at present and the many 
embarrassments from which they are not yet free. Whĝ t is this surplus  ̂
on which so many Jiave cast a wistful eye? What is this surplus? It is 
not a surplus at all I say. It is a surplus merely because there is & 
certain windfall which has given a wee bit of excess in receipt over expendi­
ture. That is not a real surplus at all- But I say, Sir, that when everything 
is taken into consideration, this House will do well and wisely to consider the 
financial position of the Government. It is all very well for us to say 
that Government may give this and may give that. But how is the 
administration of the country to be carried on if everybody thinks he may 
have a finger in the small pie here and a finger in the pie there? That 
is not practical. It is on the contrary most objectionable. I  think, 
taking everything into consideration, that the amendment which Mr. 
Natesan has put forward is a very good one.

Another point to be considered is this. Provincial Governments have 
of course to look after the sugar plantations in their respective adminis­
trative areas. That is one thing. Next, the provincial agricultural co­
operative societies ought to concentrate their serious o^ttention on it. 
Let the Provincial Governments ask the agricultural co-operative societies- 
to see what can be practically done. The agricultural oo-operative societies 
can do a great deal by advancing monies for pioneering the industry and 
that would be the right way to proceed. It is the agricultural co-operative 
societies which ought to impart the education wanted. Evei^ time to 
go and beg Government to do this and to do that is a procedure which 
I  entirely condemn. It argues a sad want of the spirit of self-help which 
is the one thing needed for industrial development. I am therefore in 
entire sympathy with the amendment which Mr. Natesan has proposed 
and to which the Honourable Sir Narasimha Sarma and Mr. McWatters 
have given the greatest support.

The H onourable the PRESIDENT: I see many Honourable Menabers 
still rising. I would point out to them that there has been a very full 
discussion on the question of these two amendments. The point at issue 
is a comparatively narrow one and it has been fully discussed. If Honour­
able Members wish to speak, I will not put the question, but I do suggest 
to them that these competing amendments have been very fully discussed.

The H onourable L ala RAM SARAN DAS (Punjab: Non-Muham­
madan) : With your permission, Sir, I can suggest another amendment 
(Laughter).

The H onourable the PRESIDENT: I will put the question. There 
are two amendments before the House, namely, that of Mr. Natesan and 
Mr. Sethna.

Amendment moved by Mr. Sethna:

"  That for the Resolution on the paper the following Resolution be substituted :
* This Council recommends to the Governor General in Council that a sum of 

at least rupees twenty lakhs be set apart annually for five years to be 
spent for the purpose of the improvement and extension of sugar caltiva- 
tiyn in the country
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[The President.]
To that amendment, an amendment was movedT by Mr. Nateaan as 

iollowa: ^
"  This Council recommends to the Governor General in C6unoil that additional 

funds may be provided so far as possible for the extension of research with the o ^ to i 
o f  promoting toe development of the sugar industry and that the attention of Pro­
vincial Governments be invited to the importance of improving and extending sugar 

*^tivation in the country.**

The Goimoil divided:

AYES-^.

Abdul Karim, Maulvi. ;
Acharyva Chaudhuri, Maharaja S. K. j 
Amin-ul'lslam, Mr. t
Barron, Mr. C. A. '
Bell, Mr. J. W. A. i
Briscoe, Mr. H. K. '
Chettiyar, Bir 8. M. Annamalai. 
€rerar, Mr. J.
Dadabhcw, Sir Maoeckji.
Froom, Sir Arthur.
Ley, Mr. A. H.
MacWatt, Major-General R. C.
Martin, Mr. J. R.
McWattors, Mr. A. C.

Misra^ Pandit Shyam Bihari.
Mitter, Dr. Dwarkanath.

Moti Chand, Raja. 
Muzammil-ullah Khan, Nawab. 
Natesan, Mr. G. A. 
liaiique, Sir Muhammad.
Itam Saran Das, Mr.
Raza All, Mr.
Sarma, Sir Narasimha. 
Sarvadhikary, Sir D. P.
Shaft, Dr. Mian Sir Muhammad. 
Singh, Sirdar Charanjit.
Stokes, Mr. H. G.

Stow, Mr. A. M.
Thompson, Mr. J. P.
Wacha, Sir Dinshaw.
Zahir ud-din, Mr.

NOES-13.
Akbar Khan, Major Nawab. 
A yyan w , Mr. K- V. R  
Barooah, Mr. C.
Jogendra Singh, Mr. 
Karandikar, Mr. R  P. 
Khaparde, Mr. G. 8.
Ray, Raja P. N.
The motion was adopted.

Sastri, Rt. Hon. V. 8. Srinivasa. 
Sethna. Mr. P. C.
Sinha, Mr. Sukhbir.
Umar Hayat Khan, 0>L Nawab Sir. 
Vedamurti. Mr. S.
Zulfiqar All Khan. Sir

Thb H onourable the PRESIDENT: The further question before the 
House now is this. The original Resolution as moved by the Honourable 
Sardar Jogendra Singh was as follows:

** This Council recommends to the Governor General in Council that a definite
proportion o f the duty collected on sug^r may be devoted to the establishment of
pioneer sugar factories and to the promotion of sugar-cane cultivation.”

To which an amendment has been moved by the Honourable Mr. Natesan 
which runs as follows:

“ That this Council recommends to the Governor General in Council that additionai 
funds may ht provided eo far 08 possible for the extemwn of research with the object 
of promoting the development of the sugar industry and that the attention of Pro­
vincial Governments be invited to the importance of improt^ing and extending sugar 
cultivation in the country.**

The question that 1 have to put is that the Honourable Mr. Natesan
amending Resolution be adopt^.

The motion was adopted.
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Thb H onourable the PRESIDENT: That, I  think, dispoBes of the 
Honourable Sir Zulfiqar Ali Khan's amendment. Does the Honourable 
Member wish to mov& it?

The H onourable Sir ZULFIQAR ALI KH AN : No, Sir.

RESOLUTION RE DELETION FROM THE STATUTE-BOOK OF THE 
RATIO OF TWO SHILLINGS TO THE RUPEE.

The H onourable the PRESIDENT: The Honourable Sardar Jo^endra 
Singh.

The H onourable Sardak JOGENDRA SINGH: Sir, there are just a 
few things whioh I wish to point out regarding the Resolution about sugar 
manufacture and cultivation. In the first place . . . .

The H onourable the PRESIDENT: I am asking the Honourable 
Member to move his Resolution on the paper which runs as follows:

“  This Council recommends to the Governor General in Council that the ratio of 
2 shillings to the rupee be deleted from the Statute-book.”

The H onourable Sardar JOGENDRA SINGH: 1 have already given 
notice. Sir, that I do not want to move this Resolution. So I do 
not move it.

RESOLUTION RE TRANSFERRED SUBJECTS IN THE PROVINCES.
The H o n o u r a ble  Dr. Siu DEVA PRASAD SARVADHIKARY: Sir, 

I do not move the Resolution that stands in my name and which runs 
as follows:

“  This Council recommends to the Governor General in Council that the Right 
Honourable the Secretary of State for India be moved to make provisions, without 
delay, by rules under section 45A (7) (rf) of the Government of India Act, for transfer 
to the Governor in each Province (acting with the Ministers appointed under the Govern­
ment of India Act) of all * transferred subjects * with the exception of Law and Order, 
Police, Administration of Justico and European and Anglo-Indian education.*'

The H o n o u r a ble  t h e  PRESIDENT: That finishes the business of 
the day.

The Council then adjourned till Eleven of the Clock on Thursday, the 
18th March, 1924.




